Fourteenth Loksabha

Session : 9

Date : 18-12-2006
Participants : Fanthome Shri Francis ,Yadav Shri Ram Kripal,Rai Shri Nakul Das,Meinya Dr.
Thokchom,Sarma Dr. Arun Kumar,Shiwankar Shri Maha Deo Rao,Verma Shri Ravi
Prakash,Chakraborty Shri Ajay,Fatmi Shri Moh. Ali Ashraf, Tripathy Shri Braja Kishore,Gao Shri
Tapir,Bwiswmuthiary Shri Sansuma Khunggur,Radhakrishnan Shri Varkala,Fatmi Shri Moh. Ali
Ashraf,Kumar Shri Shailendra,Barman Shri Basudeb,Tahir Shri Mohammad,Rijiju Shri Kiren,Das
Shri Khagen,Chowdhury Shri Adhir Ranjan,Charenamai Shri Mani

an>

Title: Discussion on the motion for consideration of the Sikkim University Bill, 2006, the Tripura University
Bill, 2006 and Rajiv Gandhi University Bill, 2006 as passed by Rajya Sabha (Motion Adopted and Bill
Passed).

MR. SPEAKER: Now, the House will take up Item Nos. 38, 39 and 40 together.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRI M.A.A. FATMI): On behalf of Shri Arjun Singh, I beg to move:

“That the Bill to establish and incorporate a teaching and affiliating University in the
State of Sikkim and to provide for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.

That the Bill to establish and incorporate a teaching and affiliating University in the
State of Tripura and to provide for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.

That the Bill to establish and incorporate a teaching and affiliating University in the
State of Arunachal Pradesh and to provide for matters connected therewith or
incidental thereto, as passed by Rajya Sabha, be taken into consideration.”

13.33 hrs. (Mr. Deputy-Speaker in the Chair)

MR. DEPUTY-SPEAKER: We will discuss these Bills up to 2 p.m.

Motions moved:

“That the Bill to establish and incorporate a teaching and affiliating University in the
State of Sikkim and to provide for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.

That the Bill to establish and incorporate a teaching and affiliating University in the
State of Tripura and to provide for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.

That the Bill to establish and incorporate a teaching and affiliating University in the
State of Arunachal Pradesh and to provide for matters connected therewith or
incidental thereto, as passed by Rajya Sabha, be taken into consideration.”[R20]



SHRI KIREN RIJIJU (ARUNACHAL WEST): Sir, I rise to support the Rajiv Gandhi University
Bill,2006, along with the other two Bills, namely the Tripura University Bill and the Sikkim
University Bill, 2006.

Sir, today I find myself in an extremely happy frame of mind because a historic Bill
concerning my State 1s getting passed in this august House. This House has passed many a historic
Bill, but today is a historic day as far as my State is concerned. I, on behalf of the people of
Arunachal Pradesh, would like to congratulate the hon. Minister and the Government of India for
bringing forward this very important piece of legislation.

Sir, I would just like to briefly dwell upon the history of the evolution of this University in
my State. Prior to 1973 the entire North-Eastern region did not have any kind of higher educational
institution. It was only in the year 1973 that the North-Eastern Hill University was established in
Shillong and the Central Government subsequently converted three universities, namely the
Nagaland, Mizoram and Manipur into central universities, but the States of Tripura, Arunachal
Pradesh and Sikkim was left out. In the year 1984 the State Government established a State
university, namely, the Arunachal University. I would like to point out here. We feel proud about the
fact when various universities, like the Punjab University, the Delhi University, the Calcutta
University or the Mumbai University celebrate their glorious existence of 100 years highlighting
their history and achievement. But the existence of Arunachal Pradesh University is only 22 years
old and within this short span, though we have progressed enough, yet not very satisfactorily.

Sir, when I look at the three Bills, namely, the Tripura University Bill, the Sikkim University
Bill and the Rajiv Gandhi University Bill, I find the name of Arunachal Pradesh missing, though the
Rajiv Gandhi University Bill is meant for my State of Arunachal Pradesh. That is why I have moved
an amendment in this regard saying that in place of Rajiv Gandhi, the name Arunachal Pradesh
should be inserted. I must make it clear that the late Rajiv Gandhi is an icon. I respect him and adore
him. He has rendered a great service to this nation and he was the former Prime Minister of our
country. But no individual in this country is above one’s State and one’s country. As everyone
would, I also love the name of my State and the name of my country. I feel sad when I find that the
name 1is being changed and replaced by somebody else’s name. I already have made it clear that I do
not mean to undermine, in any manner the status and respect of the late Rajiv Gandhi, but at the
same time I would like to submit that it should not come at the cost of the name of one’s State. The
State is of utmost priority. I would believe that the Government would ponder over the deletion of
the words *Arunachal Pradesh’.

Sir, I am raising this matter in the House because an impression sought to been created that
the name of the University was changed only to get Central University status. I am in no way
blaming the hon. Prime Minister or Shrimati Sonia Gandhi or the Central Government, but when this
issue of change of name was discussed in the State Assembly it was categorically stated that they
sought to change in order to get more funds and get the Central University status. I do not think the
Central Government is so parochial in their approach that they would compare central support to the
changing of a name of the university. I respect the Government; I do not blame the Central



Government at all. But the impression that has been given out by the State is totally wrong. I firmly
believe that the Central Government will come out with some kind of a solace and that the name of
the University would be retained as Arunachal Pradesh University. afe &I gz 9= ofar g 3R 22
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Since 1984, the kind of support that we are getting has been very minimal. When it came to
the matter of University Grants Commission, till 1994-95, we have not received any kind of money
from the UGC. The financial assistance in the last three years of the Eighth Five Year Plan was only
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SHRI FRANCIS FANTHOME (NOMINATED): Mr. Deputy-Speaker, Sir, thank you. 1 rise to
support the establishment of Central Universities in Sikkim, Arunachal Pradesh and Tripura.
[MSOffice24]

Sir, this is undoubtedly, as my colleague was mentioning, one of the most important
occasions for the North-Eastern Region. As a person who has served in the educational division of
the State of Sikkim, I know and I understand what it means for that region to support and to have a
university for their people.

Sir, I would focus my conversation, particularly in relation to the University of Sikkim
because my colleagues would be speaking about the other two universities. The State of Sikkim 1s
known for its peaceful traditions and its contributions to art, culture and music. It is undoubtedly a
great happening for the State of Sikkim that it will now have a Central University. The University,
as you know, would be coming into the State after nearly three decades of Sikkim’s inclusion in the
Indian Union and all these years, there has been a long-standing aspiration of the region that there be
a Central University. Today, with the establishment of the Central University in Sikkim,
undoubtedly there will be a great rejoicing in the region.

Sir, the North-Eastern Region, particularly the State of Sikkim, has had this great urge to
identify with the rest of the nation. This University would be an indication of that merger in terms
of its identity with the rest of the country.

Sikkim, as we know, does not have very strong traditions of high academic contributions.
With the establishment of the University, it will now find itself integrating and including itself in



terms of its role in the sphere of higher education.

Sir, the Bill provides for innovations in teaching and learning practices for high value in
terms of social-sciences and the development of an inclusive cultural identity with emphasis on
forestry, research, including the flora and fauna of the region. The State of Sikkim is particularly
known for its high quality of hybrid products in terms of orchids and fruits and the University would
now be able to draw its resources in terms of enhancing this great drive that the State has set itself in
terms of the development of very special flora in that region.

I would like to think that while we are establishing a University run by the Centre in the State
of Sikkim, the Centre would also see that the standards of that University are those equivalent in
terms of facilities, amenities and in terms of their general arrangements equal to that, being
provided in other regions and other Central Universities. Often it happens that we establish an
institution, but the standards there do not meet with the aspirations with which that university rivals
other Central Universities. So, I would like to think that the Centre would look into this aspect,
particularly as was being mentioned by my friend, that the financial arrangements are very different
from what prevails in other Central Universities. I would like to think that the Centre would pay
particular attention to this aspect that once we have a Central University, it should not be felt or seen
to be short in any manner of other Central Universities like the University of Delhi or for that matter
the other Universities in the rest of the States that are there.

Sir, I would like to draw the attention of the hon. Minister, once again, to Clause 42 of the
University of Sikkim Bill. Clause 42 bars any kind of legal action to the work carried out in good
faith by the officers or the employees of the University. Now, every action of an employee or an
officer could be seemingly in good faith. But it is not meeting the standards of law or the legality of
an issue. Therefore, there needs to be a provision particularly in terms of transparency and
accountability and particularly in the context of the knowledge economy where standards of action
leads to any discontent and these practices do not prevail in this region. I would like to think that
the actions of the officials of the University would meet the test of law.

With these words, I would like to support the University of Sikkim Bill, the University of
Tripura Bill and the Rajiv Gandhi University in the State of Arunachal Pradesh.

SHRI KHAGEN DAS (TRIPURA-WEST): Sir, I am from the State of Tripura. I rise to support the
Tripura University Bill, 2006. While welcoming the Bill, I would first congratulate the hon. Minister
of Human Resource Development and the officials of the Ministry, on behalf of the people of
Tripura, for taking the long-desired steps towards the full-fledged development of the University. It
is the only University of the State. By converting it into a Central University through the enactment
of this Legislation, it would go a long way.

[ would also convey my thanks for converting to Rajiv Gandhi University and the Sikkim
University into Central Universities. Tripura is located at the farthest corner of the North-Eastern
Region. Being a landlocked State, development of human resource, which constitutes the most



important resource, is of utmost importance. As a result of State intervention, Tripura has a high
literacy rate. The State Government has taken steps for universalisation of school education through
the Sarva Shiksha Abhiyan and other programmes. The school education is required to be followed
up by a suitable programme for providing higher education facilities. To meet these needs, the
Tripura University was established in 1987 as a State University for providing higher education in
the State. Since then, the State Government has been taking several steps to develop Tripura
Univerisity as a centre of excellence. But financial constraints being typical to a Special Category
State like Tripura, it has been affecting this process. Unlike the other States in the North-Eastern
Region, Tripura does not have any other national-level institute for higher education. This has
caused regional imbalances which require to be rectified.

Due to limited facility for higher education in the State, parents have to send their wards to
other States for post-school higher education. This involves travel by air, rail and heavy expenditure
which many people cannot afford. As a result, a large number of meritorious students are deprived of
getting that higher education. Now, the setting up of the Central University will help meet the gap
and provide the much-needed quality of education for attaining academic excellence.

There has been a long-standing demand of the people of the State for the setting up of a
Central University in the State. So, conversion of the Tripura University into a Central University
would have the following advantages.

First, it will provide quality of education for attaining academic excellence. Second, it will
facilitate research and development programmes. Third, it will help in proper utilization of available
natural resources for sustainable development. Fourth, 1t will help networking with other institutions
for utilization of available resources optimally. Fifth, it will help in dissemination of knowledge.
Sixth, it will help widening the scope of advanced science-based courses, and, seventh, suitable
faculties from the rest of the country would be attracted.[R25]

14.00 hrs.

Then, the new vocational streams for promoting entrepreneurship will help in solving the
problems of poverty and unemployment to some extent by generating productive employment. In
addition, the conversion of the Tripura University into a Central University will usher in a new era
of development of human resource in the State in general and development of higher education in
particular.

With these words, I support the Tripura University Bill, 2006, the Sikkim University Bill,
2006 and the Rajiv Gandhi University Bill, 2006.




MR. SPEAKER: Let us resume our discussion on items no. 38, 39 and 40.
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SHRI AJOY CHAKRABORTY (BASIRHAT): Thank you, Mr. Chairman, Sir. I convey my thanks
to the Government, particularly, the Minister concerned for bringing these Bills in order to establish
Central Universities in Sikkim, Tripura and Arunachal Pradesh. These three States belong to the
North East region, which are detached from the mainstream of the country. Many of the hon.



Members in this august House have desired announcement of a package to bring these North East
States in the mainstream of the country.

The hon. Member from Arunachal Pradesh has expressed his sentiments on the issue of the
name of the Bill. In the case of the Bills for Tripura and Sikkim, the name of the State has been
mentioned, but in the case of Arunachal Pradesh, the name of the State has not been mentioned and
the Bill is named as Rajiv Gandhi University Bill. Why is the name of late Shri Rajiv Gandhi being
used for it? With due respect to late Shri Rajiv Gandhi, I also appreciate the feelings of the hon.
Member from Arunachal Pradesh. Therefore, the Government should consider, and think over this
matter.

The students of these three States along with the other States of the North East region
including Assam, Meghalaya, etc. are very much deprived of getting higher education. There is no
university in Tripura, and they have no facility to get higher education. If the students from Tripura,
Sikkim or Arunachal Pradesh want to get higher education, then they have to go to Kolkata, Delhi or
other cities. This exercise becomes highly expensive for the students belonging to the middle-class,
lower middle-class, and poorer sections of the society. Barring a few exceptions, a large number of
students have not got higher education even after lapse of so many years of our Independence. They
are being deprived of higher education. I hope that this Bill will fulfill their aspirations, and fulfill
their future prospects. The Government should look into this matter.

The Government as well as the UGC should not only think of establishing a Central
University in these three States, but also provide adequate money to start making available different
subjects. These universities should start making available different subjects for the students, provide
lecturers of different subjects, etc., and all this requires money. Therefore, the Government should
not only establish these three universities, but the Government should also take care of providing
sufficient money for the smooth running of these three Universities.

I would like to make one more point while taking part in this discussion. OQur country is a
very democratic country as the students between the age group of 18 years and 21 years are also
getting their franchise right.[r26] I have gone through the Bill carefully and found that there is no
scope for students to form student unions. Students are the future leaders of the country. Many
senior leaders of the present like Shri Chandrappan, Shri Sudhakar Reddy, Shri Hannan Mollah
began their journey of politics through students unions. Several leaders of not only my party but all
other political parties have come from the students” movement. Shri Priya Ranjan Dasmunsi was a
students leader in Calcutta University in West Bengal. However, we find it unfortunate that no scope
1s provided for formation of student unions in these three universities. It is a legitimate right of the
students to form students unions.

What happened in Lucknow is sad and none of us would want that to be repeated. We do not
support the mischief created by the students union there in Lucknow University. After the Lyngdoh
report those students were ousted from there. We support the formation of students union. I hope the
Government would consider this matter. The Minister should not be guided by the bureaucrats. They
are all democratically elected people. They are elected from among the people. They should look
after the welfare of the students and provide for formation students unions in these universities.



It is a very good gesture on the part of the Government to take over these three Universities
and convert them into full-fledged universities. After the establishment of a Central University, the
hopes and aspirations of the people living in this backward region of the country will be fulfilled.
From days prior to Independence they have been deprived of opportunities of higher education. This
step by the Government will bring these areas into the mainstream of the country and the students of
these areas will get an opportunity to progress in every sphere of learning including science and
technology. I believe the hopes and aspirations of the students and the people in general of these
areas will be fulfilled by this enactment.

SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Chairman, Sir, right now we are discussing the
Sikkim University Bill, 2006, the Tripura University Bill, 2006 and the Rajiv Gandhi University
Bill, 2006. I stand in support of these three Bills.

It 1s good that the Government of India has decided to take over these three Universities and
make them Central Universities. As we all know, these three Universities and the colleges in these
three States Sikkim, Tripura and Arunachal Pradesh are affiliated to the North Bengal University of
West Bengal. These Universities did not have any faculty for post-graduate studies. Therefore, the
students of the North-East were facing a lot of difficulties in pursuit of post-graduate studies.
However, their need for technical, engineering and medical studies will not be covered by these
Central Universities. So, I would request the Government to consider providing these facilities also
in these universities.

We should see that the people of North-East are integrated into the mainstream of the
country. We must honour their national spirit and their cultural symbols. We must support and help
them. These students should have access to medical education. The Central Government should run
technical, engineering and management colleges also in these three Universities so that students of
the North-East are benefited by that.

I am very pained to say that the sentiments of the people of Arunachal Pradesh would be hurt
by the name being given to the University. While the Sikkim and Tripura Universities have been
named after the names of their State, the Arunachal Pradesh University has been named after the late
Rajiv Gandhi. I have tremendous respect to the late Rajiv Gandhi and I do not have any objection in
the University being named after him. But the sentiments of the people have also to be taken into
account. We must honour the sentiments of the people. As Shri Kiren has said, the people of
Arunachal Pradesh are feeling uncomfortable with the name given to their University. It shows that
we are trying to play politics even in academic field by resorting to such naming convention.[127]

(28] It would not be helpful for us, for the Government and for the nation. Hence, I would
request the Government to take cognizance of the requests of the people and the representatives of
Arunachal Pradesh and change the name of the University. The Government should come out with
another amendment as suggested by the hon. Members. I am extending my support to them and
request the Government to keep the name of their State in the University so that their sentiments will



not be wounded and their sentiments are respected. I hope the hon. Minister while giving his reply
would respond to this.

We have quota in different States. Students of North-East are studying in different States. By
the setting up of these Central Universities, their difficulties will be over and their educational needs
would be fulfilled.

I would like to bring to the attention of the hon. Minister the matter concerning my State,
Orissa. Of course, [ am very much happy about the setting up of Central Universities in the North-
East. Orissa is also not having single Central University so far. Will the hon. Minister and the
Government consider giving the recognition of Central University to one of the premier colleages or
universities of Orissa. This is one of the demands of the people of Orissa. One of its universities
should be considered as a Central University. Previously, it was the convention and the standard that
a Central University specializes in certain subjects and certain aspects. Different Governments run
Central universities with specialization in certain subject. Now, they are giving way. Previously,
Jawaharlal Nehru University and other Universities were specialized on certain subjects.

Orissa has the tribal population of about 36 per cent. Hence, I request the Government to
consider setting up such type of university which would just cater to the needs of the tribal people of
Orissa. Tribal people have separate culture, tradition, etc. The Government should respect the
sentiments of the people of Orissa in this regard.

We have been demanding time and time in this House and we have also requested the
Government of India and all the MPs of Orissa have also met the Prime Minister demanding a
National Institute of Science. But the Government have betrayed the people of the State in this
regard. The previous Government had decided to set up a Central institution like the National
Institute of Sciences at Bhubaneshwar in Orissa but the same has been shifted to some other part of
the country. We have not objected to it. But we demand that the Government should also reconsider
opening of a National Institute of Sciences. We are happy that the hon. Prime Minister has declared
something at Bhubaneshwar regarding setting up of an Indian Institute of Science, Technology and
Research under the auspices of the Ministry of Atomic Energy. I do not know why so far nothing
has been decided about the Institute although the Prime Minister has declared at Bhubaneshwar in
August. The Government has not taken any decision as to how the Ministry of Atomic Energy
would run the Institute and as to why it has not been set up by the Ministry of HRD, which manages
the affairs of this subject.

I do not know as to how the Atomic Energy would set up this Institute. Nothing has been
done so far. The Government has not taken any decision so far. As far as I am concerned, there 1s
no financial arrangement or budgetary arrangement. Nothing has been done in this respect. The
hon. Minister has replied in this House and the other House that they do not have any programme of
setting up of such an Institute. I do not know as to how they can say that when the Prime Minister
has declared something to this effect in August at Bhubaneshwar and as to how HRD Ministry has
stated that nothing of such type or any proposal is there with them. I can understand that the HRD is
not having any proposal to this effect because the Ministry of Atomic Energy would take up setting
up of this Institute as declared by the Prime Minister. But what I would like to say is that the



Government should not have replied in both the Houses, in the present Session, that there is no such
proposal in the Ministry. [ want a clarification from the hon. Minister as to what is the actual
position particularly when the hon. Prime Minister has declared. I would like to know the responce
from the hon. Minister as to whether such an Institute would be set up by the Government in
Bhubaneshwar or not.

SHRI TAPIR GAO (ARUNACHAL EAST): Mr. Chairman, Sir, I seek your permission to speak
from here.

On behalf of the people of Arunachal Pradesh, Sikkim and Tripura, I really salute the hon.
HRD Minister, Shri Arjun Singh and also hon. Minister of State of HRD, who have really taken
pains to facilitate the people, the younger generation of the North Eastern States by granting Central
Universities to Arunachal Pradesh, Sikkim and Tripura.

Last time we agitated and the hon. Minister, Shri Arjun Singh assured us in this House that in
the next Parliament Session, he would come up with the Bills. So, he came up with these Bills now
and there are no words to express my thanks, on behalf of the people of the North Eastern States.

We represent the North Eastern States; we, the hon. Members of Parliament, face the
consequences when the boys and girls from the North East face a lot of problem in getting admission
in Delhi and other metropolitan cities of this country. But with granting of Central Universities to
these three States, at least our younger generation and the future generation will avail the facilities in
these three States; it will be a great opportunity for our boys and girls in the North Eastern States.

[ have really got a lot of respect — I say this from the core of my heart — for our Parliamentary
Affairs Minister, Shri Priya Ranjan Dasmunsi; and I would like to pinpoint the issues. Shri
Shailendra Kumar was naming the three institutions of the North East. Proudly it indicates the
geographical locations of the States; they kept Sikkim University and Tripura University for those
States, but when it came to Arunachal Pradesh, they kept it as Rajiv Gandhi University. In that Bill,
you have to turn 2-3 pages to find out the name of the State of Arunachal Pradesh. We honour Shri
Rajiv Gandhi. He was our young Prime Minister of this country; we have got a lot of regard for him;
the people of Arunachal Pradesh and the country love Rajiv Gandhi; no one dishonour Rajiv Gandhi.

But in this particular case, when they kept the name as Rajiv Gandhi University, one has to
turn 2-3 pages in the Bill to find the name Arunachal Pradesh State. Really, it touches the sentiments
of tribal people of Arunachal Pradesh. We do not say that the words ‘Rajiv Gandhi’ should not be
there. My colleague Shri Kiren Rijiju and I have given notices of amendment also. If at all, you feel
that it would not be an honour, if we remove that name, we request you to kindly insert the word
‘Arunachal’ after ‘Rajiv Gandhi’ in the name of the Bill. We can make that as ‘Rajiv Gandhi
Arunachal University.

I would like to draw the attention of our hon. Parliamentary Affairs Minister, Shri Priya
Ranjan Dasmunsi to this. When Shrimati Sonia Gandhi, the Chairperson of UPA came to Twang,
during the Buddhist festival time, she said something and I was really happy to hear this voice from
Shrimati Sonia Gandhi; she said: g7 31U € 3R 30 4R 21 So, when Arunachal Pradesh feels proud



to hear such a statement, to name this University without adding Arunachal, may hurt the sentiments
of people and go contrary to what Shrimati Sonia Gandhi said during the festival time there. So, it 1s
my humble submission — seeing the sentiment of our students union, seeing the statements of the
political leaders in Arunachal Pradesh and seeing the sentiments in general for the people of
Arunachal Pradesh — I urge upon the hon. HRD Minister to kindly insert after ‘Rajiv Gandhi’, the
word ‘Arunachal’, in the name of the Bill pertaining to Arunachal Pradesh University. It will be a
great relief and recognition of the indications of geographical locations of this University.
[MSOffice29]

Sir, it would have been better if this Bill could have been drafted on the ground. It has not
been drafted on the ground but it has been drafted by the officials or the ministerial staff sitting in
Delhi. Now one very astonishing line is there in the Bill which I would like to point out. In Clause
4, the name has been mentioned as the Rajiv Gandhi University, Itanagar. But the actual location of
the University is Rono Hill which is 30 kilometres away from Itanagar. According to this Bill, the
Government of Arunachal Pradesh have to shift all the structure to Itanagar. So, I would request that
the words ‘Rono Hill” should be inserted in place of ‘Itanagar’. Otherwise, if you send some letter
or some person to Arunachal Pradesh University, Itanagar, he has to come back another 30
kilometres to locate that University. Therefore, the words ‘Rono Hill’ in place of ‘Itanagar’ may
kindly be inserted for the real address of that University where infrastructure has already been
established to some extent.

In addition, in Clause 8 of this Bill, the hon. Minister may kindly insert the provisions of
Clause 4 of the recently passed Bill, namely, the Central Educational Institutions Reservation in
Admission Bill, 2006. It will be a greater indication for the reservation and policies of that
institution. It may kindly be inserted after Clause 8 of the University Bill.

We need the Central Universities whether it 1s in Tripura or Sikkim or Arunachal Pradesh but
we need to achieve the true spirit of Central Universities. The law of the land immediately reaches
to the interior parts of Arunachal Pradesh and Eastern part of the country but the development never
reaches to that part of the country. Therefore, the true spirit of the Central University may kindly be
facilitated to these three institutions so that our boys and girls do not have to rush here and there in
the metropolitan cities of the country for opting other subjects.

I would like to highlight two institutions. The first college of Arunachal Pradesh falls in my
Parliamentary Constituency. The name of that college 1s Jawaharlal Nehru College which was
established in 1964. Now you would not imagine still some of the girls and boys hostels are located
in some ordinary buildings. Our hon. Minister visited that particular institution also. It really makes
us hurt that we are blackmailing the architect of this country, Jawaharlal Nehru. But still most of the
hostels are made like an ordinary building with wooden material. Even the extension of colleges are
in ordinary buildings. This is a great dishonour to the man after whom it has been named. There is
another college in my Parliamentary Constituency, namely, Indira Gandhi College. I hesitate to visit
that institution because one of my teachers who taught me in the Pasighat college is the Principal of
that college today. When I went to the Indira Gandhi College, Teju, I found that there is no hostel
accommodation in the institution. The college students have constructed on Self-Help basis with



leaves and bamboos some ordinary building type huts around the compound of the college. This is
the situation in Arunachal Pradesh.[R30]

19.00 hrs.

Sir, we do not have any problem about having the name of the University as Rajiv Gandhi
but I would like to request the hon. Minister to kindly add the words, *Arunachal Pradesh’ to it.
Otherwise, this university would also meet the same fate as that of the colleges named after great
visionaries like the late Jawaharlal Nehru and the late Indira Gandhi. It should have all the requisite
facilities as are there in a Central University like the Benaras Hindu University. I had the fortune of
visiting that university twice. If this University is not given all the facilities, then it would also
suffer the same kind of fate as the other two colleges named after the late Jawaharlal Nehru and the
late Indira Gandhi have met with.

Sir, I would like to make another point. When this institution is given autonomous power,
then it would run its affairs independently. But it has often been seen, particularly in the North-
Eastern region whether it is in Tripura, or in Sikkim or Arunachal Pradesh, there is lack of proper
monitoring and there is lack of accountability in matters of development, imparting education and
providing necessary amenities and facilities. So, the monitoring mechanism would need to be
strengthened 1n these institutions, otherwise representatives of the UGC will not visit the place. So,
the management of the university would have to be strong enough.

Sir, once again I would like to remind the hon. Minister that with the name "Rajiv Gandhi’
one would not be able to locate it geographically and therefore, insertion of the words "Arunachal
Pradesh’ would be of a great help and it would also help in soothing the sentiments of the people of
Arunachal Pradesh.

Sir, with these words, I thank you once again.
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SHRI ADHIR CHOWDHURY (BERHAMPORE, WEST BENGAL): Sir, I rise to support the three
Bills, the Tripura University Bill, the Sikkim University Bill and the Rajiv Gandhi University Bill.

You know that North-Eastern region of our country is very strategic one. So, we need to put
our emphasis on the North-Eastern region in all respects. It is a land of cornucopia in terms of
natural resources, in terms of bio-diversity and water asset. But it 1s deplorable to state that the
funds provided by the Central Government do not permeate to the grassroots level, which sometimes
provoke simmering discontent. The expression of ethnic identity 1s very much palpable in the entire
North-Eastern region.

After partition, the entire North-Eastern region has been reduced to a land-locked area. So,
due to lack of communication, educational and other facilities, the insurgent groups over the years
have been rearing up their uncouth faces in this particular region.

As far as the Tripura University Bill is concerned, the stated objective of this legislation is to
give adequate funds because the State of Tripura has been suffering from resource crunch.
Therefore, it is the magnanimity of the Central Governments which seeks to provide adequate funds
so that the educational imbalance that is prevalent in various parts of North-Eastern region could be
done away with. To this end, the Central Government has already conferred Tripura University into
a Central University. The financial requirement of the University has been estimated at Rs. 38.27
crore for non-recurring and Rs. 9.82 crore for recurring per annum. Tripura is a very small State. It
has borders with Bangladesh. Incidents of infiltration is continuing over the years due to the porous
nature of the border. Tripura is such a region which has been infected by ethnic strife over the
years. [ think educational integration of the entire North-Eastern region will be able to curb the
influence of insurgent activities in a tangible way because in the entire North-Eastern region,
numerous ethnic entities, numerous tribals have been residing over the years. So, the ethnic identity
1s very much distinct in that particular region. The simmering discontent among the ethnic people
sometimes get flared up into an explosion of ethnic strife.[MSOffice31]



So, education will provide the socio-economic integration, cultural, academic and intellectual
integration of the entire North-Eastern Region which will ultimately help stabilization of that region
which has been over the years sensitive for various aspects. The entire North-Eastern region is an
earthquake-prone region. I would propose to the Government that those universities which are
going to be set up should include the subject in regard to meteorology, bio-diversity and
environment. The hon. Minister of Science and Technology is also present here. I would draw his
attention also to this issue.

I would also like to draw the attention of the hon. Minister to an important issue. Here in this
Bill, there is no provision for formation of students union. I think being a democratic entity, we
should allow students to form their associations to express their independent views.

Secondly, as far as appointment of Vice-Chancellor is concerned, no background has been
prescribed here. [ think the background of any Vice-Chancellor should be included.

Thirdly, the age of Librarian has not been mentioned in this Bill. I would specially propose to
the hon. Minister that insofar as Tripura is concerned, the tribal people should be given a fair
opportunity for admission in these universities because Tripura is such a State where tribal
population should be given special priority so that the population could merge with the mainstream
population of the North-Eastern Region.

With these few words, I conclude.

PROF. BASUDEB BARMAN (MATHURAPUR): Sir, I rise to support the Sikkim University Bill,
2006; the Tripura University Bill, 2006; and the Rajiv Gandhi University Bill, 2006.

Sir, before I go to the Bills, I would like to draw the attention of the hon. Members of this
House, through you, to some general points regarding education in India, especially higher education
and research.

Sir, the National Policy on Education, 1986, reviewed and reiterated in 1992, emphasized
that in the context of the unprecedented and ever-accelerated growth and expansion of knowledge
and ever-expanding database, the system of higher education must be dynamic and oriented towards
the present and future needs of the country and the human kind at large, continuously visioning and
covering newer areas of learning, imbibing in the minds of our younger people a spirit of adventure
and experimentation in the domain of academic activities with a view to achieving a mindset for
doing good for all. The National Policy on Education proposed that a good number of universities
and colleges in the country needed all-round improvement in their infrastructural facilities and the
principal thrust should be on their consolidation and expansion, making education more accessible to
such sections of our populace who may not afford for formal higher education for various reasons.
Emphasis was also given on the rural universities for equipping people to take up challenges for
economic uplift and cultural progress of the rural and hilly area people in order that the nation may
take effective steps towards achieving an egalitarian society, without further delay. Therefore, most
importantly, the emphasis and special attention are needed almost on an emergency basis And,



therefore, most importantly, emphasis and special attention are needed almost on an emergency basis
for improving access and equity in geographically disadvantaged places like Jammu and Kasshmir
and the North-Eastern Region in particular.

Now, coming to the three Bills, I would congratulate the Government of India and especially
the Ministry of Human Resource Development for initiating steps for establishing three Central
Universities in one of the disadvantaged regions of the country. Actually, through these three Bills,
when passed, two State Universities — one in Arunachal Pradesh and the other in Tripura - will be
given the status of Central Universities and a new Central University will come up in Sikkim.

At present, there is no University in Sikkim as has already been pointed out and the
undergraduate colleges of the State are affiliated to the North Bengal University of West Bengal.
There is no arrangement of offering Post-Graduate courses in the State of Sikkim. As a result, the
students do not get the opportunity to pursue higher studies. So, the installation of a Central
University in Sikkim will cater to the educational needs of the people of the State and reduce the
imbalance in the educational facilities available in the North-Eastern Region thereby meeting the
legitimate and long-overdue aspirations of the people.

MR. CHAIRMAN : Please conclude.

PROF. BASUDEB BARMAN : If you ask me, I will take my seat.

MR. CHAIRMAN: I am telling you to conclude because of time constraint.

PROF. BASUDEB BARMAN : I have taken only two or three minutes.

MR. CHAIRMAN: Exactly, that is the amount of time that has been allotted to every Member.

PROF. BASUDEB BARMAN : Thank you, Sir. It will reduce the imbalance in the educational
facilities available in our North-Eastern Region thereby meeting the legitimate and long-overdue
aspirations of our brothers and sisters living in the State of Sikkim.

The Tripura University was established at Agartala, as a State University in 1987. We may
recall that it started as a Post-Graduate Centre of the University of Calcutta in the seventies of the
last century. The Rajiv Gandhi University at Itanagar was established at Itanagar, the Capital of
Arunachal Pradesh in 1984. The Governments of these two States, with their limited resources, are
not in a position to provide adequate funding for the development of these Universities, particularly
funding for special fields like bio-technology, nanotechnology, information and communication
technology, space science, material science and technology, mountain and hill areas studies and
research including inter-disciplinary research is lacking.

The University Grants Commission had constituted Committees one for each of the two
Universities to consider the 1ssue.... (/nterruptions)

MR. CHAIRMAN: Shri Barman, if you like, you can lay the written speech on the Table of the
House.



PROF. BASUDEB BARMAN : Well, Sir, I requested to tell me whether you were asking me to sit
down. I told you that I would sit down. I am not going to lay down any paper there. Thank you.

MR. CHAIRMAN: What can I say? Due to constraint of time, I am repeatedly interrupting you.

PROF. BASUDEB BARMAN : With folded hands, I am saying that I have not taken much time. I
am sitting as you wish.

MR. CHAIRMAN: I am sorry Shri Barman. I did not mean that you should sit down. But I tried to
request you to be precise and speak within the limited time. Please carry on.

PROF. BASUDEB BARMAN : I was saying that the UGC constituted Committees to consider the
issue of their conversion into Central Universities and the relevant issues of funding etc. The UGC
Committees so constituted recommended conversion of the Rajiv Gandhi University, Itanagar and
the Tripura University, Agartala into full-fledged Central Universities through an Act of parliament.
The objects of these three Universities are, more or less, on the same lines. They will be to
disseminate and advance knowledge by providing instructional and research facilities in such
branches of learning as the University may deem fit, to make provisions for integrated courses in
humanities, natural and physical sciences, social sciences, forestry and other allied disciplines; to
make special provisions for studies in tribal life and culture; to take appropriate measures for
promoting innovation in teaching-learning process, inter-disciplinary studies and research; to
educate and train manpower for the development of the respective States and to pay special attention
to the improvement of the social and economic conditions and welfare of the people of the States,
their intellectual, academic and cultural development.

Sir, from what I have stated so far, it is amply clear that establishment of these Central
Universities in the three States, vis-a-vis the existence of such institutions at Kohima, Silchar,
Tezpur, Aizwal, Imphal and Shillong will go a long way to meet the aspirations of the people of the
North Eastern Region. However, I want to add one sentence here. The Union Government, through
the Ministry of Human Resource Development and the University Grants Commission, must keep a
vigilant but a loving eye on these young institutions for their sustained growth and development in
the coming decades.

With these words, I, once again, support the Bills and request my hon. colleagues in this
august House to pass the Bills today.
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Today is a red letter day for the people of Arunachal Pradesh, for the people of Sikkim and
for the people of Tripura. So, on this very auspicious occasion, I would like to congratulate the
people of Arunachal Pradesh, the people of Tripura and the people of Sikkim.



But at the same time, I would like to apprise you of the fact that a great discrimination has
been done against the people of Bodoland Territory in the matter of sanctioning Central University
and other higher educational institutions. You are aware that the Bodoland Territory is very much
backward, very much neglected and discriminated territory in all respects. Although this territory
has been brought under the provisions of the Sixth Schedule of the Constitution of India in the year
2003, but in the field of education as well as in other field also, it is very much neglected. 3ms1 d&
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19.29 hrs. (Shri Devendra Prasad Yadav in the Chair)
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q vh H WY dicfifaa ieret 8l @il 71 21 899 @1 HgR a1 22 What crime the people of Bodoland
have committed? Why this discrimination is there? It is very unfortunate.
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only? The time has come to realise the ground reality. Today my heart is very much burnt and hurt
indeed. It 1s very unfortunate. I have been telling the Government of India since 1998, the day I
entered this august House, the apex legislature of this country about the manifold tragedies of the
Bodo people and their psyche . <& @15 g1 aren &0 | F&f daat Reprs arar ¢l There is no befitting
reply. There is no positive response to our queries, to our problems and grievances. &1 &1 @T&d &7
3 @ & &A? It is very unfortunate. Who will listen to us? Who will address all those genuine
grievances? You always love to talk about your GDP growth rate from 8 per cent to 10 per cent.
You talk about developmental prospect of India’s economy and that it will be one of the strongest
economies in the world by 2020. SHd 4R T BM? PR 84 SIS T8l <1 @red @, a1 99 gHA4l WY
d BRI R Braar am? You talk about Indo-US Nuclear Agreement. You always talk about this and
that big things and issues. You talk about this Finance Commission, and that Commission and so
on. U THRT R &M H 3MEM? * % Hg F @ B § BM T8 goi, fdd § AR 3R Agewd ded 4 &
HT M| ... (TaE)

JH(T HBled 39 9 &l drare I et far Sl

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I am very sorry to say that you always
keep on talking with your mouth, but you do not talk with your hearts, with your sentiments.

MR. CHAIRMAN : Please take your seat now.

it FEH SR SRR 0§ iRk # TR deiels WRa @ o ve duga gf el o @ o, aw R
&1 TP Avgel Thibear IAaRE 1 & g, tob and.ang.dl < @ forg, ue amgend.un. < @ forg, ue AR
Hlerdl o1 @ g 3R U 9d $Icde o cadcisd U0s B¥F carla o @ ol ofk tah afssd
Dol o & fAy EReR ¥ A &l § ... (Interruptions)

* Not recorded
MR. CHAIRMAN: Nothing will go on record. Please take your seat now.

(Interruptions) ... (Not recorded)
MR. CHAIRMAN: Now, Shri Nakul Das Rai.
... (Interruptions)
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GHTITT HEIS:3MY 40 Sgd, JATHT |0 & TAT| UPB! BIS aid Rbre § T& o W& gl 37y aiferdy 5, mueh!
Ao Reere § S, SRR S &1 | Rers #7481 1 <@ 2l

SHRI NAKUL DAS RAI (SIKKIM): Mr. Chairman, Sir, thank you for giving me this opportunity to
take part in this debate. I rise to support these three Bills —Sikkim University Bill, 2006; Tripura
University Bill, 2006; and Rajiv Gandhi University Bill, 2006.

Today, I am very happy and with great pleasure I welcome these three Bills and I would like
to extend my thanks to the Ministers of Human Resource Development and also the UPA
Government on behalf of the people of Sikkim.

Sir, as you know, Sikkim 1s very small but beautiful. On the top of that, it is one of the very
peaceful States in the region and a stable Government led by Dr. Pawan Chamling, has ensured
good governance. Effective administration, guaranteed peace and tranquillity, no extremists, and
grass root democracy through devolution of power to the Panchayat, which have won praise from all
quarters.

Under such circumstances, a large number of students will take admission from all parts of
the North-Eastern Region, Bihar and West Bengal in the Sikkim University as any student wants to
study in a peaceful atmosphere. Therefore, the Sikkim University’s infrastructure should be at par
with other Indian Universities.

In this context, I would like to raise a few points which are to be included in the amendments. I came
to know through the financial memorandum that the financial requirement of the University is estimated at
Rs. 55 crore non-recurring and Rs. 32.60 crore recurring for the year 2006-07 to 2008-09.

The money which has been allotted is inadequate because the infrastructure cost of the
University will be double in the hills than in the plain area.[R33]

Therefore, the Union Government and the hon. Minister of Human Resource Development
may kindly look into this matter and enhance the allotment and support till the full establishment of
university in Sikkim.

Sir, as my colleague Mr. Kiren Rijiju rightly mentioned, the financial package should be
good enough. Only then, at the university side, the educational activities will take place in a proper
manner. So, there should be a financial economic package given to us.

Similarly, while participating in the debate, our colleague Mr. Adhir Chowdhury, also raised
a very important point regarding infrastructure. The whole of the North-Eastern Zone is a seismic
zone; and as per the Geneva University’s prediction, any time an earthquake may take place, any
catastrophe may take place in the North-East. So, in near future, when the infrastructure is going to
be built there, earthquake-proof buildings should be constructed.



Then, as regards courses, apart from usual courses, I am requesting the hon. Minster of
Human Resource Development to consider inclusion of certain departments, which would equip the
students in professional world, such as Information Technology, which has huge demand across the
globe; Biotechnology; Journalism and Mass Communication; MBA; Environment and Himalayan
Studies. Sikkim being located in the Himalayas, this course would be of great significance and
importance for the region. In fact, the University could have a separate Centre for Himalayan
Studies in the years to come. Moreover, it is also a new subject.

Then, other departments, namely, International Politics —Post Graduate; Film Studies/BA
Music(Hons.) —Theoretical and Practical; BA/MA(Hons.) —Psychology/Geography; Physical
Education; and Law may be included there. I would request that these courses should be introduced
from the Sikkim University.

Sir, there are some universities in India, which have got wide range of courses. For example,
the Aligarh Muslim University has got Dental, Medical, Engineering, Polytechnic and vocational
courses. Similarly, Banaras Hindu University has got the Institute of Medical Sciences, Institute of
Technology, Institute of Agriculture Science and so on and so forth. The Sikkim University also
should follow the same pattern or model of these universities where there is focus on technical
education and job-oriented courses. Only then, the Sikkim University would be at par with other
Indian universities at least in terms of courses.

I would, therefore, urge upon the Government of India and the Union Minister of Human
Resource Development to consider all these points, which I have raised in my speech.

[ once again welcome the Sikkim University Bill, 2006; Tripura University Bill, 2006; and
Rajiv Gandhi University Bill,2006.

DR. THOKCHOM MEINYA (INNER MANIPUR): Mr. Chairman, Sir, I rise to participate in the
consideration and passing of the three Bills, namely, Sikkim University Bill, 2006; Tripura
University Bill, 2006; and Rajiv Gandhi University Bill, 2006. I stand here to support these three
Bills.

At the very outset, I would like to congratulate the UPA Government and the Ministry of
Human Resource Development for having brought out these Bills in this current Session. It has
been the longstanding demand of the people of these areas. This will definitely help our North-
Eastern region, in order to bring them at par with the rest of the country in terms of human resource
development and particularly in the high education sector.[r34]

While supporting these Bills, I would like to place on record the history of higher education
in this region. The North-Eastern Region was not having proper infrastructure for higher education.
The entire region was under the control of Calcutta University till 1948. Then, the University of
Guwahati was established at Guwahati to cater to the needs of higher education of that area. Then, in



the 70s’ we had started some State universities. One is Dibrugarh University. But the yearning of
these people was met when the North-Eastern Hill University was established for the hill regions,
particularly Nagaland, Meghalaya, Arunachal Pradesh and Mizoram. Now, from this North-Eastern
Hill University we have Nagaland University. Then Meghalaya is having North-Eastern Hill
University. Then we have Mizoram University.

Last year, in this Fourteenth Lok Sabha, the Government of India has given the status of
Central University to Manipur University along with Allahabad University. So, the three States,
namely, Sikkim, Tripura and Arunachal Pradesh, were left out.

Of course, assurances were given by the Hon. Minister of Human Resource Development
that these University Bills would be brought this time and passed. I really congratulate him because
this time we are very happy, rather I join my friends from Arunachal Pradesh. They were demanding
all through these days. It 1s a very good day. Rather it is a memorable day for the people of
Arunachal Pradesh and other two States.

With these few words, I would like to put my last point that, as you know, ‘better late than
never.” | once again support the Bill. I thank you for giving me the time.

DR. ARUN KUMAR SARMA (LAKHIMPUR): Sir, I stand here on behalf of my Party to support
the Bill for creation of three Universities in Tripura, Sikkim and Arunachal Pradesh.

Sir, I want to make only two points which other Members had already supported. These
universities should not be stereo type universities which produce graduates who are unable to get
any gainful employment. I would request, through you, the Minister to introduce new subjects and
modern courses which can cater to the needs of the present time so that they can contribute gainful
employment to them.

I also support what Mr. Bwiswmuthiary has suggested because from Guwahati to Dhuburi,
the entire lowest part of Assam does not have any institute for higher education, leave alone
university. So, I strongly support the proposal which has been forward by Mr. Bwiswmuthiary for
establishment of any kind of institute for higher education in the Bodoland. It is very genuine and it
is really a deserving demand of the people of Bodoland.

A AL AR (Goamqy) @ GUERT 7RGy,  # oUd "W W 9eW Usd araed faedtdarery, Brgw fawat
JEITerd 3iR woa M favafderners, 2006 & forg #5 S @1 a0t SR age @St Uil @I SR A IRBAE <l
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MR. CHAIRMAN : Shri Mani Charenamei to speak. Please speak to the point and for two minutes
only.

SHRI MANI CHARENAMEI (OUTER MANIPUR): Thank you Mr. Chairman for giving me this
opportunity. I stand to support the passing of the Sikkim University Bill, the Tripura University Bill
and the Rajiv Gandhi University Bill. The North-Eastern region is a region which is known for its
backwardness. It has been lagging behind in many fields, in many fronts particularly in the field of
education the North-Eastern region has been lagging behind the other parts of the country. As such
the people of the North-Eastern parts of the country have not been able to participate fully and
actively in the nation-building process.

MR. CHAIRMAN : Please conclude. Please come to the main point.

SHRI MANI CHARENAMETI : Sir, the people of this region, in spite of our richness in biodiversity,
are not able to learn much about the richness and the uniqueness of our areas. We are rich in terms of
our biodiversity. But we do not have a University, we do not have a place to study. Moreover, in the
North-Eastern region, particularly in the States of Tripura, Sikkim and Arunachal Pradesh, where
there is a sizeable population of the tribals, we do not have any Department or any Faculty where
importance is given or where research is done on the culture of these tribal people. Sir, this Faculty
on research of tribal cultures should also be given importance.

Sir, besides this, the latest science and technology courses like the information technology,
computer science, nanotechnology, biotechnology and business and management courses should also
invariably be part of these Universities.

MR. CHAIRMAN : Thank you.

SHRI MANI CHARENAMEI : Sir, one minute please.



Moreover, qualified professors and teachers who wish to teach in these areas, who volunteer
to go and teach in these areas should be given proper incentives.

MR. CHAIRMAN : Prof. Mahadeorao Shiwankar to speak now.
... (Interruptions)

SHRI MANI CHARENAMEI : Until and unless we have good and regular teaching staff, we will
not be able to get the kind of education that we are expecting. Besides this, we are congratulating the
hon. Minister. ... (Interruptions)

MR. CHAIRMAN : Nothing except the speech of Prof. Shiwankar will go on record.

(Interruptions) ...*
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I rise to support these three Bills. |
am very much associated with the functioning of the universities. I was also acquainted with their
functioning in many ways. My deceased wife was a Professor in the Kerala University, and my two
daughters are working in the Kerala University in the grade of Professors. In all these ways I had the
occasion to get acquainted with the functioning of a university.

[ have many things to add about the present functioning of the university, but I cannot do it
as there 1s shortage of time. Therefore, I will do 1t on a future date. I would like to make only one
point about the student community. A couple of days ago the Kerala High Court pronounced a
judgement that was really shocking for me. The Kerala High Court’s judgement is in continuation of
a Supreme Court direction giving guidelines for the conduct of elections in the colleges. The Kerala
High Court declared that hereafter no students organization can take part in the elections. This is the
decision taken by them. ABVP is banned, the Students Congress is banned, and the SSI is banned.
The students themselves contest the elections on their individual basis, and this is the declaration of
the Kerala High Court.

I was elected as an office bearer of the erstwhile Travancore State Congress 60 years back. |
was elected the President of a Congress organization, which participated in the freedom movement.
Therefore, the students organization is not a novel concept as it is in existence in India for long. But,
unfortunately, the learned judges occupying the chair are not aware of this fact.

Now, I will draw your attention to one interesting provision. In all these three universities
there is a section dealing with the visitor. The visitor is none else than the President of India. He will
be called the visitor of all these universities, and he has powers of issuing directions. He has been



given ample powers of making the university function in a proper way, and I welcome this step. But
who is the President? He 1s elected on party basis.[r35]

The visitor of the university is the most important person. That visitor himself is an elected
representative. He gets elected with the party support. But, unfortunately, the Kerala High Court
came to the conclusion that there can be no party affiliation or any organization affiliation in college
elections.

SHRI C.K. CHANDRAPPAN (TRICHUR): There is no provision in these Bills for students union.

SHRI VARKALA RADHAKRISHNAN : I will come to that.

The visitor is an elected person. The universities are functioning to create people who are
capable of taking over the administration at a future date. What 1s the basis of administration in a
Parliamentary democracy? Parliamentary democracy means that there will be a ruling party and an
opposition party. Without that there can be no Parliamentary democracy. But our learned judges are
quite unaware of the fact that the students will not get training in the colleges if what they say is
implemented.

SHRI C.K. CHANDRAPPAN : Students are voters also.

SHRI VARKALA RADHAKRISHNAN : They are saying that they should not be given any training
about elections, they should not be permitted to get elected on organizational basis. This is a
shocking development. So, I would request the hon. Minister to bring in a legislation in this regard.

Clause 21 of the Bill talks about the authorities of the universities. You must add a provision
for college students council or college union in that clause. You have given many authorities but
unfortunately the students union or the college union is absent there. So, I would request you to put
in a provision like that. Otherwise, the judgment of the Kerala High Court will prevail. More or less,
it will be followed by the Supreme Court’s decision also. We had a bitter experience in the past.
When the Kerala High Court declared that bandh is illegal, the Supreme Court confirmed it. So, the
next step will be that the Supreme Court also in conformity with the Kerala High Court judgment
ban all students organizations in the whole nation. Now it is limited to Kerala only. That will be
extended to all States. This 1s the precedent the Kerala High Court has set. They said no ABVP will
be allowed and no SFI will be allowed. This is the decision. People who are controlling the
administration here are also banned from contesting the elections. I do not know whether Shrimati
Sonia Gandhi is aware of this position. If it is confirmed by the Supreme Court, the net result will be
that we will have people with no experience in Parliamentary practice.

Ours is a parliamentary democracy. We believe in elections. Our judiciary has gone to such an
extent. It is an influence of globalization. Forgetting the fundamental principles of Parliamentary
democracy, even the basic section of the Constitution they have forgotten and in their anxiety to give
a judgment in favour of the management they have not allowed all those candidates who are
contesting elections on organizational basis. So, I would request the Minister to bring in a legislation
to correct this position.
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BT AT, 918 § 3 W HHS # Won WAl WS FAS 7 17 Ropiseia wofia wiedh gfafid & RialRrer # &
o, R & 16 B oiR Riffew IFad & T’k § off| wofia el GFaRed & forg o o Revivera oné off
IE 89 Tl A AT § SR 3e Sl gl afafids € Saat Rawseia o1 gud il & &1 & fhanl gan
9gd W AR ¥ 9gd B ST A1el € SR wwern g 6 oo gfafid @ A qafos oot #, S <
@ WIE 7 IaTE, ISl WiE 1 9aTE AR $ §¥eA N A W A7 g, £ W FuTe Aed wivE g, fIER 4 ot dAga
IFafict 3t AT Mg Bl A oM & I FE =@Eal g 5 S gfafad) o 7w & € S B @ arsa <
B 119 Wi | U AT g ... (FaeT)

$fY T gprer gHT : SR USY B IR § g1 <

3l AIEHE ofcll IIRB WIaH!: IR Ua¥l H TR g Jafies € - sreliRie e JFafdd, TRa Ry [
afdl, samerEae gFAafd ok ordsar IMafGdl ¥ o # W TR fog YFafed Wisg 81 9ga @
ot 7 oot off dge gfafadr T8 2

. <7 e ad (3R R # Y 786 2

#ft ArgFg 3Teft SRW WiaH:  Jorerd # oft 78 81 39 fary # ugal @1 A€ @rem o1l Iy W # FE o
saferg #9 98l sHdT TaE f&AT| Wed @ IR SR qTeR Wi ' W@ § f6 fAER § dga gafed g1 11d @
H B Sl U1 A 8, PR 98 MAerdl 2 3R 89 ol IAaRGET Wield & oideh 28Rl a1 99 R faaR &3l ... (&
geT)




#f M PpuTel Aed (qe):fAER § Ao gFafEd 2l

#ff AEHE el ARG HIaH!: A9 ST A I} Fel b MR @ AT 21 A dga gfafid @t ard wE|
. (@@agm) ¥ 99 & v @ e R &1 @ Ssae e @ em gl e 991 9eR 8, Saer i)
HATRIT S| ... (@Ee) il Hob # 8RR U@ & & 9gd oiod @] 399 dgd whd 2l gfafed e
TIRY 3R Biersl a7 AMfBY| Dact 1.4 WHS 9 AISAH Dietsl & AR o U & Sl TAN $l & AR TR 2
9 W YN-UT T @M S| AT Sl 89 TR 3T B HIarg s

TEl B FaTel A B B gYI W AR F R & AT GGl B qoitg Tieft St & A B A
AMIRT g8 | 3 A 1 S [ATA P oM BT B 67| FaRH Tgeht a1q IE © fb S TR g T B, IADT AR
HAT AT SR et Radae 81 ¥ e afeyl v U4 et o 9 39 gob o) Ragad @t &1 ... (&
qUE)  UH AGH S 3 Yob b1 JOR SfTeM @1 B, o @l sal Ragam @ @ ok R 1 39 g @l
Recrd xd 9 & < B, SD AW W IAMURT BT ARG TS BN FA 50 AW DI YU e fpar| A1 S g
af§fest &= &1 €, woitg et At SHeT T ugel W o1 g 99 U |4 fora, Bigw gfafdd A we
1 o gorm o, a1 S U1 99 ol dlided @ o) Wt ard ggl S Iafid SrEt 8, onft g 99 <d-am
fhar & Rifh 39! RIS DI WY TWHTT HRAT 81 7 BH S8 Il B @ & 3R 7 & 79 I3 B I gl 39
9 A T [ o |

IR ® UFH Wil T W AR W Se IAET @ aR H 91 Sordil | ST e 9gd govd ol # |wsrn
g f5 Iafed wSca @ A @t oe 21 # gg g § 8 gaT g ok U 91d 78, QA A1 oA
oISl TAIMNIGRA H 81 § 9 Arel giaa d dfdvie #R @1 § 3R a1 Aa 3feiie e afic! o1 SRe
Awed W@l gl gafory # a8 wegd &)l g b Weew T a1 @iy, de anfey ik oiel W wee gfHaua
ST AT, IS oY HEl IR T8l 8, S Bl A1 781 T gl JEErEE 7 | AT a9 Tl 8§ AR A0
BTl DT W Ah! B

TE IR B IN H FATA Sl A 6 YaeaR 3§ TIRIY ERBR 1 Bl seIcYc WIDR fhar ol #
FHT g 6 AU SIEISE ATh AEd, Ya-ar AISH gafl o, AR &A1l A IOl 7 39 ¢S q fpan o Sfafd
S TR & @ AMRGR T8l AT 99 98 @l fSUrcHe H AT A1 916 H AT gl [ ISP ARG R B
JHfpR & o, R are # g & far |

sft Wl wedE (Fed) : IR SEege e Agw, Tl Us Rud & ar # fwd oira wéW #, o[
AT YU=HAT 98 0 9 TARd &Rab 31T |

#ft AgE oTcfl STYRWP WIH! : TR H Sl Wig S¥Ice U fhar ar o, # I9ab! 91 &g @ g

SHRI B. MAHTARB : That was of 2003 and I am talking about last August when the Prime Minister
had gone there, he had announced setting up of Indian Institute of Science Education and Research.
The Department of Atomic Energy is supposed to provide the funds but nothing has come up. The
Ministry of Human Resource Development had given a reply in the Rajya Sabha that it is not being
done. That was raised by Mr. Tripathy.

#fl AIgFIE orell IRW WiaH :feurdie sife Teffe Gell g werd $xciede oifh wiEgd, Yo U Rud,
S OIS g3, §9d R H arar @ean g The National Institute of Science Education and Research was

announced by the Prime Minister to be established in Bhubaneswar under the Homi Bhabha
National Institute which is a deemed University under the Department of Atomic Energy. The Homi
Bhabha Institute is taking further steps in the matter according to the DAE.



HEIGd, Wl 9@ I8 ware dar grar @ & 9% fhaw o, swa fog sud waem w@igg § Iofia el
At &l 9H-RART # 105 BUs Y 3R RBRT H 9.34 Hs vuy, Bywr JHafddt 1 GH-Rebfn 4 38.27
F$ 3R R # 9.82 Fvrs, fifdmn @1 A-RaR # 55 adrs ik RaR # 32.6 ws vy wfa af Iucre
PRI AT | AR FGRT A ST @rel = 6 A A1 gRafidst @ g 2rft, S0 & g8 A o 8 ik
vre H deid a8 99 9 ¥ gFafide @ we @ftRs.198.59 crore will be given to the three
Universities as non-recurring fund and Rs. 51.76 crore as recurring fund. I8 51 @4 Q|

N 316 IR <1 ¥gi 9ISl ofe & R #§ ¥ardd Ia1¢ &1 A Central Institute of Technology at
Kokrajhar, Bodo Land, has been set up with financial support from the Ministry of Human Resource
Development, Central Government. —The Director, NERIST, Itanagar has been given the
responsibility of starting a diploma course from the year 2006-07. ¥ @ed a8l W= SOy W W& &l 9™
BHR UTH GIEH BH1, $9 a8 & RAle, N9 solldl § Iuael Herddl, B & 9gd & solidi 4 4 2

#ft arga YR AR aE O R fewmm a4 & forg 2l

sft AEHIG 3Tcll IPRW WIaH! : A SR It @1 8 9 A HH ga-1 dl &l W& g, 2006-2007 H WP &1
# T A e wxar g 5 o qan e &1 wwefa feen 21 39 e & 98 Wa 3o e @ S oY 9red ©l |
g & 399 figea & S ol #, W@l SITHe @t T B § iR @ dik & Rren & & 7 39 @we @
A @ s ot 1Y oSl I8 e o | § @redl g b O ok & o g | et waeie fhan
g 39 e @ o B # A9 QA-gd 7eg B

MR. CHAIRMAN : The House will now take up item no. 38.

The question is:
“That the Bill to establish and incorporate a teaching and affiliating University in the

State of Sikkim and to provide for matters connected therewith or incidental thereto, as
passed by the Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House would now take up clause by clause consideration of the Bill.

SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, I had given notice for moving certain amendments,
but those amendments have not been circulated.

U AEIGT 31T spvei fadi=s whIy o1l

[ have to inform you that your amendments have been disallowed. There are several
instances in the past when such amendments which were beyond the scope of the Bill have been



disallowed.

SHRI C.K. CHANDRAPPAN : Sir, I do not agree with that. You may kindly see rule 80 (1). It says
and | quote:

“An amendment shall be within the scope of the Bill and relevant to the subject matter
of the clause to which it relates.”

This amendment was about setting up of unions in these universities about which many
Members have spoken. How is it then not related? I sought to move an amendment that after clause
24, there should be insertion of a clause 24(a) to give effect to setting up of unions in these
universities.

IR qeIga : fad § wee gfem &1 318 R 78 2l

SHRI C.K. CHANDRAPPAN : The Government has not said about that and that does not mean that
it is beyond the scope of the Bill... (/nterruptions)

JUTIfY Heled  : UE 3o feusiens, sdifery frar mar € any <@ aa 21 a8 Raifes 78 81 9 Foret 80 #
SRS A= B, it & whiu 21 sifee) feqarers; &1 i 2l

SHRI C.K. CHANDRAPPAN : How can it be disallowed? It is not in order... (/nterruptions)

MR. CHAIRMAN: The amendment shall have to be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates.

SHRI C.K. CHANDRAPPAN : How can one say that it does not relate to the subject matter of the
Bill... (Interruptions) Would you please see the rule? ... (Interruptions)

MR. CHAIRMAN; I have already mentioned rule 80(i) and your amendment is beyond the scope of
the Bill.

SHRI C.K. CHANDRAPPAN : Sir, I am not questioning your ruling, but I am unable to understand
as to how this is beyond the scope of the Bill... (Interruptions)

MR. CHAIRMAN: This is not the opportune time for this.

SHRI C.K. CHANDRAPPAN : Sir, 1f this 1s not the opportune time, then when could I move my
amendment? ... (Interruptions) I must say this is quite arbitrarily done... (Interruptions)

MR. CHAIRMAN: The question is:
“That clauses 2 to 46 stand part of the Bill.”
The motion was adopted.

Clauses 2 to 46 were added to the Bill.



The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI M.A.A. FATMI: Sir, [ beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:

“That the Bill the passed.”

The motion was adopted.[R36]

MR. CHAIRMAN: Let us now take up item No. 39, namely, Tripura University Bill, 2006.

The question is:
“That the Bill to establish and incorporate a teaching and affiliating University

in the State of Tripura and to provide for matters connected therewith or
incidental thereto, as passed by Rajya Sabha, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.
The question is:
“That clauses 2 to 48 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 48 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and theLong Title were added to the Bill.



SHRI M.A.A. FATMI: I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.
MR. CHAIRMAN: Let us now take up item No. 40, namely, Rajiv Gandhi University Bill, 2006.
The question is:
“That the Bill to establish and incorporate a teaching and affiliating University in the

State of Arunachal Pradesh and to provide for matters connected therewith or
incidental thereto, as passed by Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.

Clause 2 Definitions
i BT Rofisy (srevmaer affem) : W # 78 FIRGE IR  FAifs #20 St 7 dren o1, 78 @1 Taawent ot
MR. CHAIRMAN: Please take your seat. No clarification can be allowed.

... (Interruptions)

3t BixT Rl : W UF Wise W A e aredl gl FAREg HRAT T 2
|ATIfT 7RIS @ 1 WA Y qd o w87 dferg|
... (Interruptions)
SHRI KIREN RIJIJU : I beg to move:
“Page 2, line 43,--
for “Rajiv Gandhi”

substitute “Arunachal”. (2)



W, AT 7 S A wel fp Iofia Wit & am & mufy gl e ge H faeer w) e ® f e
Joitd e Sft BT MR HId 81 SAH 8H Pl AUy 81 &l g MRy ¥ & fb St g9 iR St a8f ardwaeft
H wal T ? fF Aga gRafES &1 T srevrad Al srevEad gfafidt ol A e R sl e A T8
A A1 Ao A @t @ fert ofk 9w oft T8 frermi37]  This will give a wrong impression.
And that is why, I have moved this amendment. Please clarify my point. I am totally in support of
the Rajiv Gandhi University Bill. 94 @15 ard 78l & ciféh Toahedl hals T8 2 3R 897 31 ar I8
®el 2 f woflg Tt St & 9 W 3R a1 © 1 @ Qfvig, g mufRy T8 21 g9 srieHe o faegl dv oifeh
I S BN VS B, 98 ol AT WU Riifeh UMl W 9 81 74T gl 3R HAl off 39 aN § TsNg
I dIr38] , I am prepared to withdraw my amendment.

sft ArgwIg et TRE WIaHt : 98 @ @ g & B s 9 A @Y A 6 wofia widisht @ am @ s
s IRy &€ & .. (ag™) W A gl afea 9 # omuw ued & saran R W e W TE W@ w® 2
T8l W I AW ST g, 89 J8! 9 J&l W S & &l Sl |l e H M o, BH dRT Il AW Bl HUSR IR B Bl
R, T S o e a9 7 A7 T WS @ 7 U BRD WOl Bl 3H TH d81 SRR T PR

qdd | ... (ayr)

# BRA REfie], : R ¥ @1 fFoer o ok 81 #9 We w0 § Fal & W Tatie T S FE §, 98 Toid
qq FHE 2 ... (auT)

#ft Mg el 3RW Wit : 2Rav| geb ara GRIY| Al Tatiie Bt g8 T8 ded b s = @ g adt g
&ft| Y &\ St 9 B € wEl L (FaE) Y RS W a1 gAYl e H 9T gofl, 98 qI e ATd| e o
S AT T B, I DI B A A 39 a7 A 1 w6  oik 4fe aw faa g wwr @ off a8
g, Wi HUA A W o7 g1 2 3R WE SE W F& o BB M1 Tl Aoy IMUP gHH MURT A& B ArfRy|
IE TP IV HSH T, W AT 9T A1y 3R T srymett A AW fur 81 a8 w7 g 78 3 g1, . (aum)

st HRA RS« A I8 srifedic srovmad M Sired & ford fan 21 & woftg il & 9 & vorre T8l §l
#2 Sft ¥ Redwe deom & 39 R AR @) |

#ft AIEHT 3Tl IRW WIAH! @ 30 B DI g8l Bl el § I Bl Swvd A | s a8 9 a8 & s
g, 3dferd a8 M @ oI 1 21 7 Hew ¥ Radve 2 b a8 v spfede faagy o |

3t @wixa R[] :We are not against Shri Rajiv Gandhi’s name.wmafa <ft, #5 ot veang < < @1 # fagg
& & ford AR gl A3 Sft, ey g g § e wER # | oir?

sfY AIETE ITcl JMIRW WIaHl:  3MUG! W A 8 AT Fed B fIaR & &1 e e g 53y fadt
D AMfT e gl... (FIE)

sft A Refisy e a7 e el & o€ 2
sft ArgwIE STeft PR WiaHt: 3y et df ut 89 R, Sua are Su|
#ft HIA Rofte] @ § aR IR Radve dv @ g, 6 o v ar R |
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MR. CHAIRMAN : Is it the pleasure of the House that amendment no. 2 moved by Shri Kiren Rijiju
be withdrawn?

The amendment was, by leave, withdrawn.

MR. CHAIRMAN: The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Establishment of the University

SHRI KIREN RIJIJU : I beg to move:

Page 2, line 45, --
for “Rajiv Gandhi”

substitute “Arunachal” (3)

Page 2, line 47, --
for “Rajiv Gandhi”
substitute “Arunachal” (4)
MR. CHAIRMAN: Are you withdrawing your amendments?
SHRI KIREN RIJIJU : Yes.

MR. CHAIRMAN: Is it the pleasure of the House that amendments no. 3 and 4 moved by Shri Kiren
Rijiju be withdrawn?

The amendments were, by leave, withdrawn.

SHRI TAPIR GAO : I beg to move:



Page 3, line 7, --
for “Itanagar”
substitute “Rono Hill”. (5

I would like to seek one clarification. The countrymen know that the hon. Prime Minister’s
residential address is 7, Race Course Road. If the hon. Prime Minister’s residential address is
mentioned as Rashtrapati Bhawan, how will it look like? Likewise, here the University 1s located in
Rono Hill. But in the Bill it has been mentioned as “Itanagar.” So, [ would request the Minister to
substitute “Itanagar with “Rono Hill.”

£t Argmg ofelt oTYRW WraHt ¢ wwfa S, #9 ued & a1 fowr € 5 el W o9 gfefEd 2 9= @' @
ot as such dgar At et 21

sft @fiR M@ : 1 agree with your point. 3@ @1 W & € Afda a8 gAARTE I Few F Awes € 3R
& 81 3R $SHTR B S8 AT fed Sret feam S dr 3resr el

sft AreIg 3Tl STYRW WIaH! ¢ S SiE 2, 98l &l
sft aiftr T : fte STE &1 A1| @ A feed Bl
sft ArgFIE 3rcl IR WIdH!: gg 3ifeifedelt =

SHRI TAPIR GAO : I need one more clarification. The hon. Minister of HRD is relying on what
the Assembly has passed. Suppose, the Assembly of Arunachal Pradesh passes a resolution to move
to China, will this Parliament agree? ... (Interruptions) This is subject to correction.

(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K.
HANDIQUE): It was referred to the Standing Committee. ... (Interruptions)

SHRI TAPIR GAO : Sir, when there is subject to correction, we can also have a correction in the
Parliament itself. I am not misguiding the honourable House. ... (/nterruptions)

#ft ArgFg ofcll TIRW WIdH! : |HHRT ofl, #9 Usel & Fardn 6 I8 O ugel avw wdr # o, e e
HHE H 11, R ST QU1 H U g 3R 39 T © aR H #9 gl I BEl fb wee 3ol ¥ T gl 37|
I B T BRI fHaT| w9 TR AT g 7 faagy frar € omuy off faew ® % o oft sweT faegy
P o |

SHRI B.K. HANDIQUE: The corrections can always be done. ... (Interruptions)

MR. CHAIRMAN : Shri Tapir Gao, are you withdrawing your amendment?



SHRI TAPIR GAO : Sir, I will not withdraw it. Let the people of Arunachal Pradesh see as to what
1s happening in this House. As far as changing the address 1s concerned, [ am no going to change
the address. 1 am giving the real address that "Rono Hill’ is the place. I am not against the Bill and
I am not against anything. But I want only correction in the name. ... (/nterruptions) So, I move
the amendment. ... (Interruptions)

sff AIgHg ol IRW WIaH! : I8 19 a8 ¥ e 3R I 31, S9H 79 d¥g & 9 & g Sdl 9H
BT T & BT B [HaT| 899 SUH DI deiall el BI | O U9 I8t 9 o, fors 1 & a8t o, a8t ®|

MR. CHAIRMAN: Shri Tapir Gao, are you moving or withdrawing your amendment?

SHRI TAPIR GAO : Sir, when someone speaks the truth on the floor of the House, we should not
add the number game of politics where we are going to have the wrong impression to the younger
generation of Arunachal Pradesh. Even then, I urge upon the hon. Minister and the Government to
kindly relook in future giving the right address. Otherwise, if the Parliament sends a letter to the
University, it will reach Itanagar which is 30 kilometers away. So, to make it sure, I withdraw my
amendment. [ also request the hon. Minister to take action of what we have spoken here in the
Parliament. I withdraw the amendment.

MR. CHAIRMAN: Has the hon. Member leave of the House to withdraw his amendment?
SEVERAL HON. MEMBERS: Yes.
The amendment was, by leave, withdrawn.

MR. CHAIRMAN: The question is:

“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

MR.CHAIRMAN: Shri Kiren Rijiju, are you moving your amendments Nos. from 6 to 12?

SHRI KIREN RIJIJU : Yes, Sir. I beg to move:
Page 3, line 9,-
for “Rajiv Gandhi”
substitute “Arunachal”. (6)
“Page 3, line 11, -
for “Rajiv Gandhi”

substitute “Arunachal”. (7)



“Page 3, line 13,-

for “Rajiv Gandhi”

substitute “Arunachal”. (8)
“Page 3, line 15,-

for “Rajiv Gandhi”

substitute “Arunachal”. 9)
“Page 3, line 33,-

for “Rajiv Gandhi”

substitute “Arunachal”. (10)
“Page 3, line 37.-

for “Rajiv Gandhi”

substitute “Arunachal”. (11)
“Page 3, line 43, -

for “Rajiv Gandh1”

substitute “Arunachal”.

... (Interruptions)

SHRI KIREN RIJIJU : Sir, after an assurance I got from the hon. Minister, I am satisfied. I
withdraw my amendments, subject to correction in the future time. ... (/nterruptions)

MR. CHAIRMAN: Has the hon. Member leave of the House to withdraw his amendment?
SEVERAL HON. MEMBERS: Yes.

The amendments were, by leave, withdrawn.
MR. CHAIRMAN: The question is:

“That clause 4 stand part of the Bill.”

The motion was adopted.



Clause 4 was added to the Bill.[a39]
MR. CHAIRMAN : The question is:
“That clauses 5 to 30 stand part of the Bill.”
The motion was adopted.
Clauses 5 to 30 were added to the Bill.
Clause 31 Power to make ordinances

MR. CHAIRMAN: Shri Kiren Rijiju, are you going to move your amendment?
SHRI KIREN RIJIJU : I beg to move:

Page 11, lines 23 and 24.--
for “Rajiv Gandhi”
substitute “Arunachal”.

MR. CHAIRMAN: Do you withdraw it?
SHRI KIREN RIJIJU : I withdraw my amendment.
MR. CHAIRMAN: Has the hon. Member leave of the House to withdraw his amendment?

The amendment was, by leave, withdrawn.

MR. CHAIRMAN: The question is:
“That clause 31 stand part of the Bill.”
The motion was adopted.
Clause 31 was added to the Bill.
Clauses 32 to 49 were added to the Bill.

The Schedule was added to the Bill.

Clause 1 Short Title and commencement
MR. CHAIRMAN: Shri Kiren Rijiju, are you going to move your amendment?

SHRI KIREN RIJIJU : I beg to move:

Page 1, line 3,--



for “Rajiv Gandhi”
substitute “Arunachal”
MR. CHAIRMAN: Do you withdraw it?
SHRI KIREN RIJIJU : I withdraw my amendment.
MR. CHAIRMAN: Has the hon. Member leave of the House to withdraw his amendment?

The amendment was, by leave, withdrawn.

MR. CHAIRMAN: The question is:
“That clause 1, the Enacting Formula and the Title stand part of the Bill.”
The motion was adopted.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI M.A.A. FATMI: I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.



